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MR. NITYA NDA PRU 
 

Ms. U. Sanyal leading Ms S. Banerj e, •1d.counsel for the 

applicant and Mr. M.S. Banerje learned counsel for therespondents 

are present. The applicant is al opresent in court today. Heard id. 

counsel for both the parties. 

2. 	During the course of hea'  ng Ms. 
S+yal 

 ld. counsel subints 

that her-client wants to qithdrw the presnt application and fiiean 

appropriate representation befo e the concrned authorities -for 

redressal of his grievances. 1he further submits that the applicant 

. 	 . shall be satisfied, if the applicant is pe mitted;  to withdraw this 

O.A. 	with liberty to file a representtion before the respondent •  

authorities and the O.A. is disoséd of directing the respondents to 

consider 

 

the representation in accordane with law/rules within a 

stipulated period. 	. 	 • 

3. 	Mr. M.S. Banerjee, id. cunsel for the respondents has .no 

objection to the above prayerf the applicant for withdrawal of the 

present application. 	 J .5 

4. 	In view of the above su missions made by the ld. counsel for 

H 	H 
both sides, the O.A. is dismissed as 'withdrawn'. 	However, t}ie 

applicant isat liberty to mak appropriae representation to the' 

competent authorities highlighi'ng all his grievances . In case' such 

. 

	

	representation'js filed, the re iondents are directed to consider and 

dispose of the same in accordce with lw by pasjn -a reasoned and 

speaking 'order within a period' Lf three months 1,r6m.the' date of 
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